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SHRI BATISH AGARWAL) éS&)’!‘he total
ampunt pledged at the Aid Indis Consor-
giun meeting hold in Paris in June, 1979
is US ¢ :392 million. This does not
include pledges by the United Kingdom
and Cangdn whose re, tatives could
not indicate the level of their commitments
as new governments had taken over in
their countries recently.

(b} The Consortium assistance promiged
in 1979-880 as indicated at (n& above is
higher by 68-69 over 1975-76, 78 ' g
over ¢976-77, 42 4% over 1977-78 and
28:4% over 1978-y9.

{¢) The Aid India Consortium meecting
held under the Chairm anship of the
World Bartk was attended by the Represen-
tatives of the Governments of Austria,
Belglum, Canada, Denmark, France,
tederal  Republic of Germany, Italy,
Japan, the Netherlands, Norway, Sweden
The United Kingdom and the United
States. Representztives of the  Inter-
nationl Monetary Fund, the United
National Development Programme, DAV/
OECDs the Commission of the European
Communities and the Government of
Switzerland also attended the meeting.

The pledges of aid made by these
countries/institutions at the Consortium
meeting are preliminary and tentative
as all countries have requirements of
leguslative approval, budget appropria-
tion etc., an are therefore unable to
jve firm and precise indications before
their legislative and government procedures
are completed, It would not, therefore,
be advisable to disclose the country-wise
break-up before the countries themselves
give us a formal indication about Ythe
level of their commitments of aid.

Exodus of Personnel from Air
India

886. SHRI S. R. DAMANI : Awiit
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there hay been any exodus
::Apcuonnel from the Air India recently ;

(b) if s0, the details of the remedial
measures proposed by Goverament in this
regard ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK: ()
Yoy, Sir. Some trained personnel
Ajr-India have left the services of the
Qocpoeation booause of more attractive
teems J?:dsby &nigni i:rgﬁniu_tinu:i
mnng' t 189 personne in all resigne
from fr-In iﬁns

(b} Following steps have been taken to
prevent this exodus :

(i) Air-India have contacted the mana
gement of concerned internationa!
airlines to ucel;lin their actusl

equirements and suggested that
they should minimnaew::gd spread
out their intake of employees fiom
Air-India.

(i1) In the case of pilots and other flying
CsTew tl:euh allowances to meet
expenses while on flying dut
abroad have been revinerj‘ gpwll‘dsx’i
to meet higher costs,

(ni) Other incentives such as raising
o_f retirement age of ljcensed catego-
ries of Air-India upto sixty yeais,
supcrannuation and group insu-
rance schemes etc., are aiso being
considered,

Vaidys *  Committee Report  for
reduction in premi rn:r of LI1.G,

887. SHRI S R. DAMANI : Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state

(a) whether the Vaidya Committee
set up by the Life Insurance Corporation
for reduction in the premium rates has
subniitted 1ts report ;

(b) if so, the findings thereof ;

(¢) when were the premia rates revised
last ; an

(d) the decision of Government in this
regard ?

THE MINISTER OF STATE IN THE

ZULFIQUARULLAH) : (a) to {(d).
On the nationalisation of life insurance
business in 1956, 1t was decided 10 adopt
for future new business the premiym rates
of the Oriental Government Security
Life Asurance Co. Ltd., after reducing
them by rupee one per thousand sum
assured or 5 per cent of the premium,
whichever was Jower, Since then there
has been no change in the premium rates
of the Life Insurance Corporation under
the with-profit plans. However, premium
rates under  peveral  ‘‘without-profit’
plans of the Corporati on have been
reduced from time to time since 1970,

The Committee of Actunries, headed by
Shri 8, N, Vaidya, which the LIC had
appointed, was required to examine the
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remium rates currently offered by the (b) what is the their total value and
IC, to consider whether any revision is whether accounts have been
called for and if such revision is warrsnted maintained;
to advise the premium bases and conse-
quential measures to be taken to ensure (c) whether there have bren xzam of
equity among policy holders. The any thefts from the godowns; ai

Gommitte; l:lall since submitted its deta'xc}ed
feport an e same is at present under
consideration 1n the LIC. ' thr(d)n:’m c:_:gy 5:‘" mdl pmﬁscatf;
goods 18 under the consideration of Go-

Reslazr n2at of Sales Tax by | Central vernment?
Excise
THL MINISTER OF STATE IN {lﬂ!
888 SHRI S R DAMANI . MINISTRY OF FINANCE  (SHRI
SHRI BEDABRATA BARUA - SATISH AGARWAL): (a) Yes, Sir. Ac-
SHRI BHAGIRATH cording to reports recened by Govern-
BHANWAR : ment, stock-taking of se1zed and confisca-
SHRI ARJUN SINGH ted goods stored tn Customs godewns has
BHADORIA : been conducted periodically during the
last threc years.

‘Will the DEPUTY PRIME MINISTER
AND MINISTER OF TINANCE { be

() Yes, Sir The total value of sewredf
pleased to state : g’;ﬂﬁxntcd goods stored 1n customs go-
(a) whether Government are considermg 59.";'5“uaruas m 31311979 was about R
a proposal to replace the Sales Tax
by Central Exase ; (c) Yes, Sur.

(b) 3f so0, the salient features of the

schome : and (d) The procedme presesibed 1n 1961
H

1 regard to proper storage of scizedf
confiscated gouds has been found to be

(¢) whether anv commonly acceptable adequate  Howeva, the mocedures For
fornila has b en worked out with the dispusal of these goods were reviewed and
State Governments ? revin dd instiuctions jegarding the manner

of disposal of difl rent categories of these

THE MINISTER OF STATE IN THE goods wert 1sued an May, 1978 In
MINISTRY OF TINANCE ISHRI ordui to accederating the pae of disposal
SATISH AGARWAL) - (a) to (o). of repedjoonficated moods npe for dis-
The question of extending the scheme of pusal the following o fiional measures
replacement of sales tax hy additional were antoduced recently
excise duties to some ess-niial commodi-
ties hike cemaent medicines  vansapat (1) Sale of some 1tems lihe synthetic
and petroleum products, 28 recommended textiles  dectrome  goods  aud  other
by the Indirect Taxation Enquiry Comm- musccllamous tems o the  Natwopal
ttee, was last considered at a meerting Consumers Cooperative Tederation for
of Chief Ministers of States held on 1gth d1 posal 1o wonsumas thiough Conpera
and aoth Mav, 1979 The prop osal tnne  Comsum 18 Sorteties Super
was objected to by a large majority of the Buwzus cte
States  Aslevy of tax on sales or purchases
of goods taking place within a State 13 (1) Sale of the abnve iiems to the
a State subject of taxation under the mulitary and pua muitary organisation
Constitution, 1t cannot be replaced by for use of then personnel

excise duty without the concurrence of the
State Governments

fowd & wrs gfear @ dradt Qoit & wede

Perlodic Stock-taking of confiscated wifadt gra m wrd fieur oo
889, SHRI S. R. DAMANT- 890. S SO W WA : W1 WY
SHRI SHAMBHU NATH ;"‘""‘" ww faw Y ag A A W AR

CHATURVEDI

Willthe DEPUTY PRIME, MINISTER (%) w97 ® whd # dor ford &5
Aﬁnt MINISTER OF FINANCE be plea- s et %’gw& o & el gy
sed to state: aﬁ;«q«nmmimm%w;m
W OAUHT W B SO Y war
ban e ammred ol of coufscared gooch ot el wieg, saroTe o St Y oy

and when; WTET ST 92T,





